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01.09.2020:  Due to technical error Learned Counsel for the 

Respondent could not join. He is on Caveat. However, Learned Counsel for 

the Appellant has joined.  

Hence, the matter is adjourned, let the matter be fixed for Admission 

as fresh case on 02nd September, 2020. 

   

 

[Justice Jarat Kumar Jain]  
Member (Judicial) 

 
 

 

[Balvinder Singh] 
Member (Technical) 

 
 

[V.P. Singh] 

                                                                               Member (Technical) 
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